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INTRODUCTION 

I, the Chairperson, Committee on Subordinate Legislation having been authorised by the 

Committee to submit the report on their behalf, do present this Thirty First Report. 

2. The matters covered by this Report were considered by the Committee on Subordinate 

Legislation at their sitting held on 05.01 .2016 and 05.04.2017 during which oral evidence of the 
representatives of Ministry of Home Affairs and Delhi Police were taken. 

3. The Committee considered and adopted this Report at their sitting held on 02.08.2018. 

4. Minutes of the Fifth Sitting of the Committee (2015-16) held on 05.01.2016, Minutes of the 

Eleventh sitting of the Committee (2016-2017) held on 05.04.2017 and Extracts from Minutes of 

Nineteenth Sitting of the Committee (2017-18) held on 02.08.2018 relevant to this Report are 
included in Appendix-I of the Report. 

New Delhi; 
02nd August, 2018 
11 Shravana, 1940 {Saka) 

(v) 

DILIPKUMAR MANSUKHLAL GANDHI 
Chairperson 

Committee on Subordinate Legislation 



A. Introduction 

1 

REPORT 

CHAPTER ~I 

Delhi Police is an entity established by the Delhi Police Act, 1978. Section 

3 of the Delhi Police Act, 1978 inter-a/ia states that there shall be a police force 

for the whole of Delhi and all officers and subordinate ranks of the police force 

shall be liable for posting to any branch of the force including the Delhi Armed 

Police. As per the background note submitted to the Committee, the Delhi 

Police is committed to its mandate of maintenance of Law & Order of the city 

having priority areas viz:-

(i) Thrust on truthful registration of crime 
(ii) Safety of women 
(iii} Safety of vulnerable groups 
(iv) Care of Senior Citizens 
(v) Safety and Security of North Eastern Residents 
(vi) Safety of Churches and Educational institution run by Christ ian 

Community 
(vii) Missing children 
(viii) Smart Policing- use of technology 
(ix) Zero tolerance against corruption 
(x) People-friendly & Responsive and transparent Policing 
(xi) Anti-Terrorist Measures 
(xii) Traffic regulation and Road Safety 
(xiii) Tackling street crime - Higher visibility of police 

B. History and organizational structure: 

1.2 Organized form of policing was established by the British after the First 

War of Freedom of 1857 with the adoption of the Indian Police Act of 1861. It 

was on Feb. 16, 1948 that the first IGP of Delhi was appointed and the total 

strength of Delhi Police was increased by 1951 to about 8000 with one 
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Inspector General of Police and eight Superintendents of Police. A post of 

Deputy Inspector General of Police was created in 1956. 

1.3 As Delhi witnessed an exponential growth after independence, it was 

realized by late fifties/early sixties, that the police structure would not be able 

to cope-up with the growing challenges. The Government of India, therefore, 

appointed a Police Commission in 1966 under Justice G.D. Khosla to suggest a 

police machinery that could respond more effectively to the complex policing 

requirements. Justice Khosla Commission, after extensive examination of the 

issue, gave its report in 1968 suggesting a major restructuring of Delhi Police. 

The issue was examined at length and the Delhi Police Act, 1978, was passed 

by the Parliament introducing the Police Commissioner system in the capital 

from July 1, 1978. 

1.4 The Delhi Police Act, 1978 was enacted to amend and consolidate the 

law relating to the Police Force in the National Capital Territory of Delhi. 

Section 4 of the Act provides that the superintendence of the Delhi Police 

throughout Delhi shall vest in and be exercisable by the Administrator and any 

control, direction or supervision exercisable by officer over any member of 

the police force shall be exercisable subject to such superintendence. Section 

6 of the Act provides that for the direction and supervision of the police force 

in Delhi, the Administrator shall appoint a Commissioner of Police who shall 

exercise and perform such powers and duties and perform such functions as 

are specified by or under this Act. 

1.5 Regarding any proposal to review the Delhi Police Act, 1978, the Ministry 

In their written reply have stated as under: 
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"A draft Police Bill to replace the De lhi ·Police Act, 1978 w-as 
' 

considered in the Ministry in consultation w ith concerned stakeholders 

and the Ministry of Law & Justice. However, the issue regard ing grant of 
licensing power in the new Bill could not be decided. 

M eanwhile, in another matter, a Writ Petition (C) No. 10164/2015 
t it led National Association of Motion Pictures Exhibito rs Vs L.G. Delhi & 

Ors. has been filed in the Hon'ble High Court of Delhi in which the 
notification dated 09.01.2015 issued by LG, Delhi under Section 11 of the 
Cinematography Act, 1952 has been chal lenged and petitioners have 
prayed that the licensing power und er Cinematography Act, 1952 should 
remain w ith Licensing Unit of Delhi Police. In this matte r, it has be en 
conveyed to the Central Government Standing Counsel that the M inistry 
would be guided by the decision of H_on'ble High Court. The matter is 
sub-judice." . 

" ·_.J 
1.6 The Delhi Police Commissioner .is assisted by 10 Sp.ecial Commissioners 
of Police, 20 Joint Commissioners of Police, 19 Additional Commissioners of 
Police and 107 Deputy Commissioners of Police/Additional Deputy 
Cornmlssioners of Police and has -a total sa nctioned strength of 84536. Deihl 
Pol ice is divided into 6 Ranges, 11 Districts an.d 181 Police Stations. Then t here 
are specialized units to address other key responsibi lities like t raffic 
management, intelligence gathering and counte r terrorism, VIP security, 
armed reserves and police training nucleus. 

C. PUBLICATION OF DELHI POLICE RULES IN GAZETTE 

1.7 Article 239AA(1) provides that the Union Territory of Delhi sha ll b e 

ca l led the National Capital Territory of Delhi · and the Administrator the_reof 

appointe d uhder Article 239 shall be designated as the Lieutenant Governor. 

Article 239AA {2)(a) establishes a Legislative. Assembly. Article 239AA {3)(a) 

inter a/ia empowers the Legislative Assembly to make laws with respect to t he 

matters enumerated in the State List or in Concurrent List in so fa r as they a re 

ap plicable to UTs except matters with respect to Ent ries 1 (Public order), 2 
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(Police) and 18 {Land) of State List and En tries 64, 65 and 66 of that List in so 

far as they relate to Entries 1, 2 & 18. Article ·152 of the Constitution provides 

that the executive powers of a State extends to the matters with respect to 

which the State Legislature has power to make laws. Consequently, the 

Council of Ministers of the NCT, Delhi has no authority on matters relating to 

Publ ic Order, Police and Land. These subjects are within the domain of the 

Parliament. Accordingly, they fal l within the executive power of the Central 

Government (Article 73) and are governed by the LG, Delhi (Article 239, 

Article 239AA and Delhi Police Act, 1978), who is an appointee of the 
i,i 

Presiden t of India. 
,., 

1.8 Against the above backdrop, the Committee took up for consideration 

the iss ue regarding the publication of Delhi Police rules· in the state Gazette 

instead of National Ga zette, to which the Ministry in their written submission 

have inter-o/ia stated as under: 

"Section 4 of Delhi Police Act, 1978 provide.s that the superintendence of 
the Delhi Police throughout Delhi shal l vest in, and be exercisable by the 
Adminfstrator and any control, direction or supervision exercisable by 
officer over any member of the police force shall be exercisable subject 
to such superintendence. As per Section 147 (1) of the Act, the 
Administrator may make rules for carrying out the purposes of Delhi 
Police Act, 1978. As and when a proposal is sent by the Delhi Police to 
the Home Departmen_t of GNCT of Delhi for its notification in Deihl 
Gazette (Extra Ordinary) (Part~IV), the same is notified by the GNCT, 
Delhi in Delhi Gazette aft~r taking approval of the competent authority 
i.e. L.G., Delhi. After notification, a copy of the same is sent to the MHA 
by the GNCT of -Delhi. As per 148(1) and (2), every rule and regulatio n 
made under this Act shall be made by notification in ·the official Gazette 
and everv rule and regulation made under this Act shall be laid, as soon 
may be after it is made, before each House of Parliament. Accordingly, 
the rules ·are laid on the Table of both the Houses of Parliam·ent by MHA. 



D. Cadre review of Delhi Police: 

1.11 The Committee desired to know about the necessity of revising the 

cadre strength of Delhi Police in view of the ever growing population of Delhi. 

In response the Ministry in their post evidence reply dated 04.05.2016 have 

stated as under: 

11Cadre review is done only for IPS and DANIPS officers .... For 

other posts, need based manpower proposals are sent for enhancing 

the strength from time to time. The Ministry further informed that on 

the advice of Department of Expenditure , a High Level Committee has 

been set up in MHA in June 2015 with representatives of MHA, BPRD 

and Delhi Police to assess the additional requirement of manpower in 

Delhi Police. 11 

1.12 At the briefing meeting held on 05th April, 2017, the Commissioner of 

Police in this regard inter-a/ia stated as under: 

"As far as the High Level Committee for the assessment of manpower 
for Delhi Police was concerned; the Committee gave a recommendation 
to the Delhi Police and the Delhi Police has submitted a proposal 
thereafter. The proposals which were in topmost priority those have 
been taken up for the creation of about 14750 posts. We have taken it 
up with the Ministry of Finance. 11 

1.13 The Committee also enquired about the ratio of the male versus female 

personnel in Delhi Police and stipulated ratio in this regard and whether any 

extra efforts are being made for enhancement of women police personnel in 



1.9 At the briefing meeting held on 05th January, 2016, the Commissioner 

of Police inter-alia stated as under: 

"Delhi is a union territory under Article 239. Delhi was given a special 
status under Article 239 AA through an amendment but even then, full 
statehood was not granted to Delhi. It was maintained as a Union 
Territory. Rights under Entry I, Entry - II and another Entry of State List 
dealing with land and Entry I and Entry II dealing with public order and 
police were not given to Assembly of Delhi at the time of its 
constitution, so these rights remained with Parliament. Lieutenant 
Governor is nominee of Hon'ble President. Section 4 of Delhi Police Act, 
1978 states that Superintendence and control of Delhi Police shall vest 
in the Administrator. Delhi Police through Administrator and Union 
Home Minister is responsible to Parliament. Delhi Police through 
Administrator and Union Home Minister reports to the Parliament of 
India and is oversought by the Parliament. In respect of Police and 
public order, Home Branch does not deal on behalf of Delhi Police but 
on behalf of Lieutenant Governor. Documents in regard are dealt with 
by Home Branch. They are published in gazette of Delhi but their 
approval comes from Lieutenant Governor. The proposal for any 
amendment in Delhi Police Promotion and Confirmation Rules is 
approved by Lieutenant Governor. We issue order ourselves but in 
certain cases, where Government approval is required, we do it after 
approval of Lieutenant. 

1.10 On being specifically asked that, when there is full control of Central 

Government and there is a system existing in Home Ministry then why 

notifications are being approved by Delhi Government, the Commissioner of 

Police submitted before the Committee that this is being traditionally 

followed. For them the Government is not Delhi Government but it is 

Lieutenant Governor. When there is an issue of police or public order, they 

ask Lieutenant Governor and their budget comes from Government of India. 

He further agreed that the Lieutenant Governor can approve the paper and 

send the same to MHA and then it can be published there . 
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Delhi Police. The Ministry in their post evidence reply dated 04.05.2016 

submitted as under: 

11 As of now, the percentage of women in Delhi Police ls reportedly 
9.33%. Government of India has approved on 20th March, 2015 
reservation of 33% for women horizontally and in each cat egory {SC, ST, 
OBC & others)in direct recruitment in Non-Gazetted posts from 
Constable to Sub-Inspector in the police forces of all the Union 
Territories· including Delhi Police. De lhi Police has reported that in 
pursuance of the above decision, 33% reservation is being given to 
women horizontally in each category in direct recruitment in non-
gazetted posts from Constable to sub~lnspector in t he arising vacancies. 
33% reservation of women was also given in the special recruitment of 
450 Constables from North East states, Similarly, in Sub-Inspectors .and 
Constables posts where SSC is to conduct the recru it']lent, the vacancies 
conveyed contain 33% posts reserved for women." · .4 
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CHAPTER- II 

DAN IP Service: 

2.1 The acronym DANlPS stands for "NCT of De lhi, Andaman and 

Nicobar Islands, Lakshadweep, Daman & D.iu and Dadra & Nagar Haveli Pol ice 

Service". It is a Group B (ivil Service of the Government of India. Officers of the 

service are recruited directly through the Civil Service Examination ·conducted 

by Union Public Service Commission . The Cadre is also augmented by 

promotion of non-gazette d officers to the OANIPS. They also form a feeder 

cadre of the Indian Police Service (IPS) and are responsible Fyfr the law & order 

and policing functions of th e National Capital, Delhi and the Union Territories. 

The M inistry of Home Affa irs is the nodal agency. As per the Ministry, the State 

Police Service (SPS) Officers are inducted to IPS as per the provis ions of IPS 

(Appointment by Promotion) Regulations, 1955. Ru le 9 of lPS (Recruitment) 

Rules, 1954 inter-alio provides that 33.33% of the posts in JPS are to· be fil led 

on induction from State Police Officers. As per the provisions_ of Promotlon 

Regu lations, for being el igible for consideration for promotio.n to the lPS, an 

SPS officer should have completed 8 years ~ervice in SPS. Under Regulatlon 

5(2) of the Promotion Regu lations, the SPS officers are considered in order of 

their senlority in the SPS. 8 years service is the minimum requirement for 

consideration for lPS induction. The Committee were informed that the 

induction to IPS depends on the availability of vacancies against the promotion 

quot a. 

A. Promotional avenues of DANIPS vis-a-vis IPS Officers 

2.2 On being enquired about the· procedure being followed in determining 

the number of vacancies in respect of IPS and DANI PS Officers, the Ministry of 

Horne Affairs.. in their written submission stated as under: 
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"As regards DANIPS, in terms of DANIPS Rules, 2003, 50% of the 

posts in Entry Grade are filled through Direct Recruitment on the basis of 

Civil Se Nice Examination conducted by UPSC and rest of the 50% a re 
filled through promotion from the Feeder grad e services of DANIPS. For 
this purpose, vacancies are determined keeping in view the number of 
promotions; resignation, death and retirement etc. of t he existing 
officers. Further, there ls no provision of maintain ing any ratio between 
IPS and DANIPS officers in particular UT. As regards IPS of AGMUT 
(Arunachal Pradesh, Goa, _Mizoram and Union Te rrito ries) cad re, 
determination of vacancies -and recruitment is done by the Police 
Division MHA. The ratio maintained between IPS of UT Segment and 
DANI PS officers· is 1:4.32" 

2.3 At the briefing meeting held on 5th January, 2016, Jpint Secre tary (UT) . 
• 

inter-alia stated as under: 

" Like there are State Service Commissions in different states, 
same way the State of Deihl and Union Terri tories do not have Public 
Service Commission of its own. In order to have uniformity and not to 
have multiplicity of bodies, recruitment is done by UPSC. The 
examination is s·ame, however those who are at top get IAS, I PS 
according to their preference and those who are ranked lower are 
offered DANIPS. The promotion of DANIPS office rs is fixed at one-third 
of IPS cadre. That promotion is done based on the vacancy. However, 
there are many sta~es where cadre management is better, promotion is 
done in 8 years, somewhere it is in 10 years. But in ~ihar, U.P. i t is 
sometim e done in 20-25 years. In future, -·maybe wi th better cadre 
management the delay of up to 20 years can -~ome down. Cadre revr ew 

J 

is being examinetl, and with this the strength of IPS will be increased. 
With increase in strength of IPS, promotion posts will be increased. So, it 
will be slightly faster." 



10 

2.4 The Secretary, Ministry of Home Affairs on the issue further submitted 

as follows: 

"Like in All India Services, they have All India Service Cadre Rules 
wherein the total strength of cadre is decided and it is d ivided among all 
states. It is prescribed in lhe Rules as to who would be direct recruit, 

who would be promoted and who to come through deputation. These 
channels are defined under it as how many people are to be appointed 

from where. Then if these numbers need to be increased, then a cadre 
. review is done after every 5 years. If cadre review is not done, then 

strength will not be expanded, there will be some clogging. If posts are 
• J 

created outside of the policing function then many po~ts can be created . 
For example, many lateral inductions have been done in . Andhra 
Pradesh. They have created many ex-cadre posts, therefore people are 
being promoted and seats are getting vacant. But they have not done in 
many states and due to this it is limited to police functions." 

2.5 Furnishing the detai ls of cadre review done· in the last 10 years, the 

Ministry in their written reply dated 04.05.2016 submitted as below: 

Cadre Year No. Of Posts 

Cad re Review - 2005 49 
IPS 

Cadre Review- 2010 79 
DANIPS Cad re Review - 2003 255 

Cadre Review- 2009 315 

B. Cadre strength and deployment of DANIPS vis-a-vis IPS: 

2.6 When desired to know about the present cadre strength of IPS and 

DAN JPS officers in Delhi Police, as per t~e written submission dated 04.01.2016 

given by the Ministry, the Delhi Police has reported as follows:-
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Cadre Sanctioned strength Present Strength 
IPS 29 - Cadre, 54 

21-Ex cadre 

, SO-Total 

I DANIPS 54 48 (inc luding 18 looking 

I after) 

2.7 On being ;;isked for reasons why only 48 posts have been filled against 

the total sanctioned post of 54 DANIPS officers, the Ministry in their reply have 

stated as under: 

• '
1The total authorized strengtn of IPS of AGMUT Cadre is 295 . Out 

of this, 89 posts are earmarked for promotion of si:.s officers (DANI PS, 
Puducherry Police Services, Mizoram Police Services·: AP Police Services 
and Goa Pol ice Services)'. Every year Screening Committee meeting is 
conducted to fill the vacancy by promotion of SPS officers to IPS of Joint 
AGMUT Cadre as per the extant rules of Government of India. Fill ing up 
of 06 vacanci~s for the Select List year 2016 is under- process. 

2.8 As per t he Ministry's written submission dated 04.01.2016 the DAN IPS 

off! cers who were appointed to entry grade of DANIPS in the year 1995 have 

been inducted into IP$ in the year 2015. Whereas the Ministry in their post 

evidence reply dated 04.05.2016 have stated that on officer who had joined 

DAMPS in the years 1994 has been inducted into IPS in 2015 and ano.ther 

office who had also joined DANI PS in 1994 is likely to be inducted into IPS in 

20J.6. 

2.~ When asked about t he reasons for the DANIPS Officers being less 1n 

nutnber than the IPS_in Delhi, the Ministry in their written rep ly dated 04.05.16 

submitted that the IPS/DANIPS officers are posted in accordance w ith the 

cadre strength of IPS/DANIPS- At present DANIPS of ficers are posted less in 
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number than JPS. 50% DANIPS officers are recruited from UPSC and 50% from 

promotions. Since DANIPS is a group 'B1 service, many officers join when they 

have exhausted their all attempts. During the briefing meeting held on 

5th January, 2015, the Commissi oner of Police had stated that if the numbe r of 

DANI PS Officers is increased, then promotion avenues gets slowed. 

2.10 On being asked to give details of officers who had joined at the level of 

Sub-Inspector and have been promoted to DANIPS, the Ministry submitted 

that, Delhi Police has reported that at present, only 01 ,officer has been 
I' 

promoted to DANIPS and made DCP. 

2.11 When desired to know whether having a common seniority list of the 

constituent segments of AGMUT Cadre would remove the present 

disadvantage of promotion to DAN IPS officers, the Ministry in their written 

reply dated 04.05.16 have stated as under: 

'
1 AGMUT Cadre is a Joint Cadre consisting of three States, namely, 

·Arunachal Pradesh, Mizoram, Goa and Ministry of Home Affai rs 
representing all UTs. The cadre strength for each State in the AGMUT is 
fixed, out of which 33.3% is reserved for induction to the feeder cadre of 
that particular State Government. The recruitment for DANIPS and State 
Police Services is completely different. Therefore, the induction process 
of State Police officers is done as per Rule 5(1) read with 9 of IPS 
(Appointment by Promotion) Regulation, 1955. Maintenance o f 
common seniority is not feasible. 11 

2.1 2 On a query regarding ratio being followed for allocation of vacancies to 

DAN !PS, the Commissioner of Police~ Delhi informed the Committee that it was 

on 50 :50. When pointed out that in some ·states it is only 33%, while it is 50% 
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in Deihl, in response the Commissioner of Police stated that here it is 50% but 

· ·we have requested MHA to change the number and MHA. is specifica lly 

considering on thi s. 

2.13 As rega rds the to ta l number of I PS/DAN I PS officers working as Additional 

DCP / DCP level in various units of Delhi Police the Ministry in their written 

· reply submitted as under:- · 

Distrl cts/U nits No. of IPS No. of IPS No. of No. of 
office rs officers posted DAN IPS DANIPS 
posted as as Addl.DCP officers officers 
DCP posted as posted as 

DCP ; Addi. DCP i 
Districts I 11 16 - 08 
Units 27 01 17 05 

18 (L/ A) 
Tota l 38 17 17 31 

2.14 Regarding detall s of number of directly recru ited IPS Officers and State 

Pol ice Service Officers inducted into IPS of 5 batches (from 2002 to 2006) w ho 

have been given/not given the district independent charge, the Ministry 

submitted as below:-

(a) 

1. No. of IPS(RR) officers who have been given Distri ct 09 
independent charQe 

2. No. of IPS (RR) officers who have not given district 00 
independent charqe 

3. No. of SPS officers who have been given District 08 
independent charQe 

4. No. of SPS officers who have not been given District 16 
independent d1arge 
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(b) 
1 . No. of IPS (RR) officers who were given more than 08 

Oi or more district. 
2. No. of IPS (RR) officers who were not given more 01 

than 01 or more district. 
3. No. of SPS officers who were given more than 01 pr 14 

I more district. 
4 . No. of SPS officers who were not given more than 01 05 i or more district. 

2.15 As regards the crite_ria used to assess the requirements for posting of 

Senior Police Officers from IPS and DANI PS cadre into the De lhi Police, the 

·committee were informed that the cadre controlling au_yhority of IPS and 

DANI PS officers is the Ministry of Home Affairs. 

2.16 The Ministry in thei r written r:eply submitted to the Committee that: 

11Th e transfers/postings of IPS and DANIPS officers within th e 

Amended Goa, M izoram & U.Ts Cadre (AGMUT) are decided by the Joint 

Cad re Authority in the Ministry of Home Affairs on the basis of cadre 

strength of each segment including NCT of Delhi. Once the services of 
IPS/DANIPS office rs of the rank of Addi. DCPs and above are placed at 

the disposal of Govt. of NCT of Delhi, a proposal for · pos t ing of such 

officers, as recommended by the Police Establishment Board which was 

constituted on the direction of Apex Court in Writ Petitlon (Civil) No. 
310/1996- Prakash Singh & ors. Vs UOI & Ors, is submitted by Delhi 
Police to the Hon'ble LG. Delhi for approval. As per Rules 6 to 9 of Delhi 

Police Act, the Lt. Governor,_ who is the Administrator, is the competent 
authority for appointment of the officer of the rank of Addi. Deputy 

Commissioner of Police and above in the NCT of Delhi." 

2.17 The Ministry have also stated that the posting is related to the Delhi 

Pol ice and other UT Segments, and MHA has no role to play in their internal 

postings. 

i:···.:-· 
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2.18 The Ministry further submitted that, 

'
18elhi Police has reported that keeping in view the seniority, 

experience, capab ility and requirement of the assignment, the officer 
are posted at the district levels. As the tjirect IPS officers are certainly 
senior to DANIPS officers who are yet not inducted in IPS service, thus 
the Direct IPS officers are posted as Addi. DCP-1. They have further 
stated that at the leve l of district head eve·n the DAN IPS who have been 
inducted into IPS cadre and have been promot"ed as Addi. CP have been 
posted. There is no discrimination between IPS and DANIPS officers 
regarding their postings." 

2.19 On being enquired about the number of DCPs posted in Delhi from 

DANIPS, the Commissioner of Police stated that as on date, in Delhi 11 DCP 

posts are Cadre posts and all the officials appointed on these posts are not I PS 
• . ~, 

officers. 3 posts from the aforementioned 11 have been given to officers who 

have been promoted from DANIPS and they have also been posted in 

important districts. 

2.20 He further stated that the Government does not int erfe re in th is process 

at all. Our police establishment board takes decision of posting in a very 

professiona l manner. Whatever anomaly arose it was because till 90s, DAN IPS 

officers were recruited as per overall cadre and promotions were given 

accordingly. In 1993 after the decision of the Supreme Court, segment wise 

promotion was introduced.-As the pyramid structure below is wide thus posts 

in Delhi are comparatively very few. Delhi has posts of 50 DCPs. Cadre strength 

of Arunachal Pradesh is around 30-35. Due to this Arunachal Pradesh Po llce 

personnel have raced far ahead, whereas persons belonging to DAN"IPS are 

lagging behind. The reason for this anomaly is ,that base is very large ,and 

further pie is very small. There are some solutions to this.which we wil l discuss 

with the Home Ministry. 
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2.21 To a query as to why the Additional. Commissioners of Police are not 

posted in ranges, the Ministry in their written reply submitted that:-

"There is no sanctioned post of Addi. Commissioners of Police for 
ranges in Delhi Pol ice. However, ea rlier in some Dis tri cts, Addi. CPs were 
posted to look after the work of DCPs due to shortage of officers in the 
rank of DCP. At present, n_o Addl.C.P. rank officer is posted in the District 
to look after the work of DCP of the District. Certain Addl.CPs used to 

head ranges but MHA in cadre review have upgraded these posts to the 
level of Jt.CP. In the past, due to shortage of DCP level officers, Addi. CP 
leve l officers headed Districts. Now, Districts are being headed by DCP s 
only." ) 

I 

2.22 When enquired if the Govt. have any objection in prescribing a ratio, say 

50:50 of district postings at Addi. DCP-1 an d DCP level of pro~otee DANIPS 

officers and IPS officers, the Ministry in their written reply submitted as under : 
11No comments on behalf of M HA are required, as the internal 

t ransfe r/ postings is subject matter of Delhi Police." 

2.23 During the briefing meeting, the Commissioner of Police on the issue 

state d as follows : 

"Now we have got an idea and wh at we wil l do is wherever we 
require some changes in the law or in the subord inate legislation or in 
the rules, we will send a suggestion to the MHA. Then the MHA may give 
its view and give a consolidated reply. Also in DANIPS promotion in th e 
posts of Inspector is also invariably slow. They, in fact, do not rea ch IPS. 
Only 1-2 persons are promoted to the scale of Additional S.P. All others 
reti re at lower ranks. The demand of OANIPS officers is that the 
reduction in direct recruitment quota w ould lead to more promotions. 
We wo uld se nd a note to Home Min.ist ry after examining the same. Then 
the Home Ministry wi ll consider." 

( 
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C. TRAINING 

2.24 Rapid demographic changes in terms of popula t ion size, economic 

activities and physical extent bring in its wake magnitude of chal lenges in 

policing in terms of security, traffic management, enforcement etc. Su ch a 

scenario necessi tates active preparedness of police force to anticipate and 

re act to constantly changing demands of policing. Training is an im por tant 

aspect required to prepare policemen for the present day demands of policing 

keeping them both physically and mentally fit and techno logically updated. 

2.25 The Ministry in its brief note on Delhi Police have submitted as fo llows:-
; 

'To achieve the highest standard of pro fess_\ona l policing, De lhi 
Police always endeavors to make its fo rce aware of ·the latest trends and 
technologies in this ever changing world by im parting training on latest 
patterns and organi zing re-orientation/Refresher cou rses pa rticu larl y: -

- Gender sensitization 
- Handling juveniles and senior ci tizens 
- . Behavioral attitude · 

Famili arization with new law amendments 
- Techniques of scientific investigation 
- Use of technology 
- Discipline and turnout" 

2.2.6 The Committee also undertook a local visit to the Pol ice Training Centre 

in Jharoda Kalan to acquaint itself of the faci lities and infrastructure of the 

tr2' ining centres. 

2 .27 When asked about the location of Police Trai ning Centres, the 

CDrnmissioner of Delhi Police informed th·e Committee that:,. 

"Delhi Police has its main t rain ing centre in Jharoda Kalan. In 
addition to this training Centres are at three other places also. One 

separate Centre is for ladies, one is 1n Wazirabad t here also we 
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undertake training and for refresher indoor training facility there is 
facil ity Rajender Nagar." 

2.28 On the issue while briefing about the nature and standard of tralning 

provided to the Delhi Police/DANIPS recruits1 the Commissioner of Police inter-

alia submitted before the Committee as under: 

"Train ing is our priority area, we monitor it regularly. A specia I 
com missioner of police looks after the work related to exclusive training. 
Wherever there is any proposal, we immediately forward it after due 
deliberation. But if it is to be sent to ministry of ;.1ome Affa i rs for 
sanction, that is a differen t matte rs, otherwise we take prompt action on 
it. '' 

2.29 While updating the status of infrastructure upgradation of PTC, Jharoda 

Kalan, the Ministry in their written rep ly stated as fo ll ows: 

"Gazetted Officers Mess at PTC is utilized as hostel for DANI PS (P rob.) 
trainees. It i.s well furnished accommodation with AC Co"nference Hall , 
Din'ing Hall1 Vis itor Lorigue and rooms with attached ba.throoms. WiFi 
facilities in rooms are also provided t_o tra inees. Keeping'in view a large 
batch of 48 DANI PS trainees last year arrangements were made in other 
Officers' Mess 'Kautiliya Niwas' having capacity· to accommodate 60 
officers at a t ime. Rooms have been refurnished with new furniture and 
fittings. Cyber Lab and IT Lab is also located in this well maintained 
building. Internet facili t ies are also available for trainee officers. 

AC Classrooms with latest training aids \s used for organi z.ing class for 
DANI PS (Prob.) Batch No.15. This year, for the first time two batches of 
DANIPS (Prob. ) are undergoing tra ining at a time. Well maintained 
classroom with new furni ture is availab le for t~em. Apart from above, 
three AC Conference Halls and two AC IT Labs are avai lable in PTC. 
Classes on IT subject are conducted in these AC Labs whereas specia l 
lectures by visiting faculty and workshops are organized in AC 
Conference Halls. Modern AC Auditorium having sitting capacity of 400 
trainees is also available- for training purpos~. Sports comp lex having 
indoor g~mes facilities i.e. Badminton, Table Tennis, Squash and Gym is 
utilized for sports. Open stad ium with vast green grounds is avai lable for 

!_-:-"· .. . ·, 
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outdoor training and outdoor sports. Firing simulators, short and lon'g 
fi ring ranges are utilized for weapon training. .Two well-maintained 
Academic Blocks to organize training for l200 trainees is in place . Full-
fledged libraries are available. 

The PTC Campus is spread over 162 acre of land having reside ntial 
Blocks/ Flats. This Campus was estab lished in 1983 and new 
building/structures were added later on. Structures constructed in 1983 
have become old and declared out of use. These structu res are not used 
for any . training or residential pu rposes as new buildings/ blocks are 
availab.le in sufficient number for training and residentia l purposes. 

The PWD authorities are looking after all the minor/ major works 
reported to be carried out under the supervision of Inspector Estate and 
ACP/ Estate. All the basic facilities i.e. potable water, electriclty, desert 
coolers, geysers, room heaters, study table ligh~t neat and clean 

. ' 
lavatories, good quality furniture, curtains, intercom faci li ty etc. a re 
available for the DANIPS (Prob.). Further, hygienic conditions are 
maintained with the help of available staff on day-to-day basis. As fa r as 
other Buildings/Barracks are concerned, officials of Estate Branch are in 
constant touch with PWD authorities to get the survey of 
office/residential buildings done for day-to-day repai r/maintenance and 
extra ordinary repairs." 

2.30 On being enquired about the status of the proposal for up-gradation of 

the Police Training College· to the Academy the representative of the Ministry 

stated before the Committee as under: 

"More facilities should be provided to that police training college. 
An internal committee was also constituted for this also in which they 
prepared their report keeping in view many aspects rela ted to improved 
technology and improved infrastructure. Internal discussion is to be held 
on it in P.T.C. Thereafter, a decision will be taken on it. This has been 
done according to the instructions of B.P.R.&D. 

There are some issues which are related to institutional 
infrastructure and which may take some time. However, a prompt action 
is taken to bring technology in the process in order to enhance standard 
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of training. We have also detailed proposals which include upgradation 
of buildings and facilities being provided to tra inees in these police 
training schools." 

2.31 Further updating the status the Ministry in their w ri tten reply submitted 

as follow: 

"As reported by Delhi Police, the proposal was initia ted and sen t 
to Bureau of Police Research and Development (BPR&D) on 7.1.2014 
and in the meeting held on 8.1.2014 in BPR&D, Delhi Police was directed 
to prepare a suitable proposal for up-gradation of the institution to 
Police Training Academy. An internal committeei was reportedly 
constituted by the then Principal/PTC vide order dated 8.11.2016 and 
draft proposal was handed over to the committee for re-assessment of 
projects to be added/reviewed as per present scenario/requirement. As 
regards the expected time line for completion of the project, the 
Ministry have informed that the expected time-line can be projected 
once the proposal is finalized after re-assess_ment. 

2.32 Regarding the estimated cost for upgradation of the PTC, the Committee 

were informed that proposal amounting to Rs.685.85 crores is in the process of 
-
review by an internal committee for onward submission to Bureau of Police 

- Research and Development (BPR&D). 

2.33 As regards the nature of training programmes being conducted for 

DANI PS proqatic~mers the Ministry informed the Committee as follows·:-

"One year training of DAN IPS (Prob.) is conducted at Police 
Training College (PTC) as per the following Standing Orders (~O): 

(i} SO No.304/2008, which contains details of subjects covered 
for indoor and outdoor training alongwith guldelines and 
details of nature of training. 

.-, ,,., 
...:: . . 



( t') 
21 

(ii) S.O. No.312/2008 vide whi.ch after completion of basic· 
training at PTC, the trainees are sent to Districts/Un its for 
practical training. 

Training is a continuous process and efforts are made to update 
the programmes incorporating new crlme trends and relevant socia l 
issues. Guest faculties having in-depth knowledge and expertise in 
specific fields are invi ted to sensitize and update DAN IPS (Prob.) 
trainees. Thelr technological knowhow/ ski ll is being enhanced through 
professional courses lik_e Cyber Crirne and Investigation, Social Media 
forensic, CDR analysis, collection and preservation of digi tal evidence, 
Computer Science, Finger Print Analysis, use of Forensic Tools etc.'' 

2.34- The Ministry have further stated that, 

''The. training of DANI PS (Prob.) before 2008 w~s conducted as per 
S.O. No.304/2000. Keeping in view the changi~g social and crime 
cha llenges, the Comrnissioner of Police issued new instructions in 2008 
and the same are available in 5.0- !\lo.304/2008. The Committee was 
informed that the 5.0. is also under revision and will be issued in nea·r . 
futu re. To give comp rehensive -idea of functioning of Comrnissionerate 
System, orders were issued by C.P., Delh i, to arrange visit o f DAN I PS 
(Prob.) to other cities governed by Commissioner.ate System. Besides, 
C.P., Delhi, has delegated financial powers to Principal/PTC, being Head 
of Office for maintenance and for sma ll purchases to meet the 
requir-ement of the institution." 

2.35 The Ministry further stated that the training of ACP/Dy.SP rank officers 

in Deihl Police is being imparted on the line~ of recommendations of BPR&D 

and their practical training is being conducted as per the 5.0. issued in th is 

regard 

,,. 
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OBSERVATIONS AND RECOMMENDATIONS 

I. Publication of De lhi Police Rules: 

1. The Committee note that Art icl e 239AA{ l )of the Const itution 

provides that the Union Territory of Deihl shall be called the Nationa l 

Capital Territory of Delhi and the Administrator thereof a ppointe d 

unde r Articl e 239 shall be designated as the Lieutenant Governor. 

Article 239AA (2)(a) establlshes a Le gislative AssembJN· Article 239 AA 

(3) (a) of the Constitution empowers the Legislative Assembly of the 

NCl" of Delhi to make laws with respect to the matte rs enumerated in 

the State List. or in Concurre nt List in so far as t hey are applicable to 

UTs except matters with respect to Entries 1 {Public order), 2 {Police) 

and 18 {Land} of State List and entri es 64 1 65 and 66 of that list in so far 

as they relate to Entrie s 1, 2 & 18. The Committee further note that in 

accordance with the provision of Section 148 (1) of De lhi Police Act, 

1978, every rule and regulation made under that Act shall be made by 
~ 

notification in the Official Gazette and as per Section 148 (2) every rule 

1$.,. regL1Jation so notified is also required to be laid before each House of 

Parliament. Therefore, the provisions contained in Section 148 of the 

Deihi Police Act, 1978 make it ampiy clear that all the 

Rules/Regulations made under the Act are to be notified in the Official 

Gazette and also required to be laid before each House of Parliament. 

The Committee thus note that the superintendence of the Delhi Pollce 

falls within the executive power of the Central Govt. and the same is 



23 

exercised by the Administrator viz. Lieutenant Governor who is 

appointed by the President on the recommendation of the Central 

Government and the State Legislature of the NCT of Delhi has no 

authority on matters relating to Public Order, Police and Land as per 

Article 239 AA of the Constitution. Accordingly, the budget grants in 

respect of Delhi Police are also included in the Demand for grants of 

the Ministry of Home Affairs. 

2. In the light of the above backdrop, the Committee find it contrary 

to the ·existing legislative provisions that the Rules or amendment to 

Rules which are framed under the Delhi Police Act, 1;~78 are still being 
~l 

published in the Delhi State Gazette instead of being notified in the 

Central Gazette. The Committee are not appeased by the reply of the 

Ministry that the same is being traditionally carried out. The 

. Committee view such practice as a procedural irregularity which 

needs to be rectified. The Committee, therefore, recommend that the 

Ministry should take necessary steps for publication of the Rules 

framed under the Delhi Police Act in the Central Gazette and also their 

la'}ing before each House of Pa.rliament as per Section 148 of the Act. 

It Promotional Avenues of DANIPS vis-a-vis IPS Officers 

3. DANIPS is a Group B Civil Service of the Government of India. In 

terms of DANIPS Rules, 2003, 50% of the posts in the entry grade are 

filled through an open competitive examination called the Civil 

Services Examination {'CSE) conducted every year on an all India level 

i.J y the Union Publk Service Commission (UPSC) and the rest of the 50% 
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are filled through promotion from the feed e r grade. As regards their 

induction into the Indian Police Service (IPS), the Committee note that 

the State Police Service Officers ($PS) are inducted into IPS as· per the 

provisions of IPS (Appointment by Promotion) Regulations, 1955 and 

Rule 9 of IPS {Recruitment} Rules, 1954 stipulates that 33.33% of the 

posts in the IPS are filled on induction from State Police Officers. Also, 

Rule 5 (2) of th~ Indian Police Service (Appointment by promotion) 

Regulations, 1955 stipulates eligibility for consideration for promotion 

of a SPS officer for induction into the IPS Cadre as per)which the officer , 

must have complet e d not less than 8 years of continuous service· in the 

post of Deputy Superintendent of Police or any other post or posts 

declared equivalent thereto by the State Government. As regards 

_DANIPS, the Committee note from the information furnis·hed by the 

Ministry of Home Affairs during evidence that the promotion of 

DANIPS officers is fixed at one third of IPS Cadre. Also, the promotion 

and consequent induction to JPS Cadre from DANIPS Cadre is based on 

the availability of vacancy based on All India Civil Service Cadre Rules 

which decides the total cadre strength of IPS distributed amongst 

various States and Union Territories.- Promotion within the State Police 

Cadre takes place according to recruitment rules applfcable to the 

respective States/Union Territories. Subsequent promotion/induction 

to I PS is done segment wise as per seniority and availability of vacancy. 

The Committee, however, find marked differences in caree r . 

pro gression ratio of DANI PS vis-a-vis State Police Officers of various 

Staies in their induction to the IPS. While in some States a State Police 

:-.-·,. 
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Officer is inducted to IPS Cadre in 8-10 years, in others it takes as long 

as 20-24 years. For instance, as per the information furnished by the 

Ministry, the DANIPS officers who were appointed to the entry grade . 

of DANIPS in the year 1994 have been inducted into the IPS only in the 

year 2016 i..e. after a gap of 22 years which in the opinior:-i of the 

Committee signifies a very poor cadre management. The Committee 

feel that such differential promotional avenues are demoralizing and 

have a cas·cading effect on the quality of polici ng as denial of timely 

promotion demotivates the officers and adversely affect their morale. 

While strongly deprecating the existing state of affairs which lacks 
J 

transparency and any kind of regulatory mechanisrr\, the Committee 

are of the view that · better cadre manageme nt of officers of the 

DANIPS will go a long way to a lleviate the stagnation in DANIPS and 

fee l that· to improve quality and to promote young and enterprising 

officers to the service, the promotional opportunities offered should be 

made more sys't e matic, transparent and regu lated by way of 

incorporating appropriate provisions in the existing Rules/Regulations. 

Therefore, the Committee strongJy·recommends that the yearly quota 

of IPS officers allotted to AGMUT cadre should be first fill ed by 

promoting DANIPS officers waiting for a long time so that stagnation 

arising out of cadre mismanagement is taken care of a nd till such time 

no regular recruitment (RR) should be done into IPS till the backlog of 

DA NIPS officers in the yearly quota of IPS allotted to ·AGMUT cadre, is 

fill e d up with those office rs who have completed the required service 

of eight years as minimum eligibility criteria. Then thereafter, 33% 
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seats reserved for DANIPS officers should be considered for induction 

into IPS. 

4. · The Committee further note that as per DANIPS Rules, 2003, 50% 

of the posts in Entry Grade are filled through Direct Recruitment on the . 

basis of Civil Service E?{amination conducted by UPSC and rest of the 

50% are filled through promotion from the Feeder grade services of 

DANJPS. The ratio of promotion from State Police Officers/DANI PS to 

IPS has been kept at 33.33%. In order to alleviate the issue of .. 
I 

stagnation and also to correct the past cadre mismanagement, the 

Committee feel that the Government may consider revising the 

existing ratio of 33.33 % to 50% by bringing suitable provisions in the 

IP$ Recruitment Rules. The Committee also recommend better cadre 

management through better cadre planning and timely cadre review so 

that the DANIPS officers are also able to attain the Joint CP/IG rank 

promotions till their retirement so that the long experience at ACP/DSP 

level can be better utilised. 

5. The Committee further note with dismay that the Ministry in 

response to a q·uery pertaining to the status of promotion of DANIPS 

officers in their written submissions dated 04.01.2016 have submitted 

thai, DANIPS officers who were appointed to entry grade of DANIPS in 

the year 1995 have been inducted into IPS in the year 2015 whereas, in 

their subsequent post evidence written replies dated 04.05~2016, the 

Miriistry have submitted that one DANIPS officer who had joined 

DAilIPS in the year 1994 has been inducted into IPS in 2015 and 



27 

another offi cer who had a lso joined DANI PS in the year 1994 is like ly to 

be inducted into IP$ in 2016. In the absen ce of a ny kind of expl anation 

for this anoma ly th e Committee infe r that the prevailing syst e m of 

promotion of DANIPS is not streamlined resulting in induction of a 

junior DANIPS officer into IPS before his se nior. The Committee, 

the refore, d esire that there should be uniformity in the induct ion of 

the DANIPS officers into IPS in accordance with their seniority. 

Ill. Deployme nt of DANIPS office rs : 

6. The Committee note that t ransfers/postings of IPS a nd DANIPS 

office rs within the AGMUT Ca dre {Arunachal Pradesh, Goa, Mizora m & 
,4 

U .Ts) are decided by the Joint Cadre Authority in the Ministry of Home 

A ff ai rs on the basis of cadre strength of each segm e nt including NCT of 

Delhi and once the services of I PS/DAN I PS officers of the rank of Addi. 

DCPs and above a re placed at the disposa l of Govt. of NCT of De lhi, a 

proposal for posting of such office rs, as recomme nde d by the Police 
. 

Establishme nt Board is submitted by Delhi Police to t he LG., De lhi , who 

is 1ne compete nt authority in the matte r. The Committee have been 

informed that the Ministry of Home Affairs has no role in respe ct of the 

internal postings relating to De lhi Police . The Committee are, however, . 

co 11ce rned to note that the re is disparity in District/Unit postings in 

De lhi of DANIPS officers promoted t o IPS vis-a-vis direct IP$ recruits 

b ~ cau·se DANI PS Officers as DCP are considered less for District posting. 

The Committe e are surprised to 1-1ote that in District postings as DCP, 
. . . 

t hE IPS officers are dominating in all 14 Districts of De lhi Police viz. 13 

IPS{RR) are posted as DCP as compa red to only 1 DANIPS promotee IPS 
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as DCP. Similarly at Additional DCP level, 10 IPS(RR) officers are posted 

as Additional DCP-1 whe re as only 4 DANIPS pro.mated IPS officers are 

posted as Additional DCP-1. Similarly at Addditional DCP-11 level 7 

IPS(RR) have been posted and 7 numbers of DANIPS promoted IPS 

officers are posted as Additional DCP-1 1. The Committee were informed 

that postings are made at the district levels keeping in view the 

seniority, experience, capability and requireme nt of the assignment. 

The Committee feel that though direct IPS recruits are higher in 

seniority, the pool of experience of DANIPS office·/~ is much richer 

because most of DANIPS officers work as ACP/ Addi. DCP for a longer 

duration as compared to IPS officers at District/Units level in Delhi. The 

Committee thu~ feel ,that these officers can't be categorised as 

unsuitable for posting in core area particularly on account of their long 

experience at field level as they are getting the rank of DCP, only after 

rendering almost 22 to 24 years of service. In this regard, the Committee 

note that the Delhi Police Commissioner during the evidence before the 

Committee submitted that the solution to this anomaly will be 

discussed with the Home Ministry and wherever some changes are 

required in the law a sugg~stion will be sent to ~he Ministry. The 

·committee, therefore, recommend that the Ministry should work in 

tandem with Delhi Police and look into the viability of prescribing a 

fixed ratio for district postings at Additional DCP and DCP level of 

DANIPS officers promoted to IPS and IPS(RR} officers so as to maintain a 

balance for ensuring that a large pool of experienc~ available with 

DAr.JIPS officers can be utilized for bett er law and order management. 
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The Committee are of the view that by doing so, the morale of these 

experienced DAN IPS officers will definitely get a boost, which may 

result in motivating them to deliver effective result. In this regard, the 

Committee further desire the Delhi Police to consider equal distribution 

of ACPs subdivision postings among IPS (RR), DANIPS(RR) and 

DAN IPS(Promotee) officers. Similarly equal distribution in postings 

amongst IPS (RR) and IPS (Promotees) in respect of senior positions like 

District Additional DCPs-1, Additional DCPs-11, District DCPs, Joint CP 

(Range) etc. In case of shortfall of officers from any category, the 

vacancy can be filled from other category of officers till the shortfall has 

been firted. ..,i 

Review of Rules/Regulations and Delhi Police Act, 1978 

7. The Committee note that a draft Bill to replace the Delhi Police 

Act, 1978 was considered by the Ministry of Home Affairs in 

consultation with the concerned stakeholders and the Ministry of Law 

and Justice. However, the matter has not progressed furthe r on 

account of the indecision regarding grant of licensing power in respect 

of cl 11ema halls to the Delhi Police in the new Bill. The Committee desire 

that due attention may be given by the Government to this important 

matter and they may be apprised of the progress in respect of 

finalisation of the draft Bill. 
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8. As regards the additional requirement of manpowe·r for Delhi 

Police, the Committee note that in accordance with the 

recommendation of the High Level Committee comprising of 

representatives of the Ministry of Home Affairs, Delhi Police and Bureau 

of Police Research Development (BPRD), the Delhi Police had submitted 

a proposal for creation of about 14750 additional posts . The 

Committee recommend that this issue be given top rr-i1ost priority by the 

Government and the additional posts are created at the earliest 

possi.ble for ensuring better _ police service in the nation·a1 capital. The 

Committee also note that on 20th March, 2016 the Government of 

.India had approved reservatioh of 33% for women horizontally and in 

each category (SC&ST, OBC and others) in direct recruitment in non-

gazetted posts from Constable to Sub-Inspector. The Committee would 

like to be apprised about the details of the sta~utory provisions for 33% 

reservation of women. 

9. Filling of Annual Confidential Reports 

It has been brought to the notice of the Committee that the . . 

annual confidential reports (ACRs) of Inspectors in Delhi Police are 

written by DCP rank officers with no or little involvement of ACP ranked 

officers or even the Additional DCPs in the district. On the other hand, 

the ACRs of ACPs are written by Additional DCP-1 or Additional DCP-11. 

The Committee find it an anomalous situation, wherein the ACRs of 

lower ranked officers such as Inspectors are being written by DCPs and 

: 1 



that of higher ranked officers like ACPs are being written by Additional 

DCPs. The Committee feel astonished to observe this unique system 

currently existing in Delhi Police. In the opinion of the Committee such 

system creates lacuna thereby weakening the direct control and 

supervision of ACPs over the Inspectors. The Committee understand 

that Bureau of Police Research and Development(BPRD) had made 

recommendations which inter~alia include that ACP would initiate the 

annual performance appraisal of the SHO and Sub-inspectors under his 

charge and would be a reviewing officer in respect of officers whose 

ACRs have been initiated by the SHOs. The Committee, therefore, 

recommend that ACP ranked officers should be empowered to write 

ACRs of Inspectors and DCP ranked officers should act as a reviewing 

authority. 

10. Calculation of year of appointment 

The Committee understand that in case of DANIPS officers, the 

appointment year is calculated from the year in which they are made to 

join the service for training, which usually starts late, after a gap of one 

year, which affects their seniority adversely. However, in the case of 

IPS(RR) officers they join servi.ce within the year in which the results are 

declared. So the Committee strongly recommends that in the case of 

DANIPS officers also, the result year should be taken as the year of 

counting for seniority, irrespective of the date of joining for training. If 

required, the training of DANIPS officers should start from December of 

the year concerned to avoid a year loss of seniority as per the practice 

followed in other services training. 



IV. Training 

11. The Committee note that effective training of police staff is a 

vital component of policing. With Delhi experiencing exponential 

growth in terms of population, economic activities etc and the ensuing 

social and crime challenges being faced by the Delhi Police, it 

necessitates active preparedness of police force. The Committee also 

note that the training is being undertaken on the lines of the 

recommendations of Bureau of Police Research and Development 

(BPRD). The Committee have been informed that the training of 

DANIPS Probationers is being conducted as per the Standing Order 

304/2008 & S. 0. 512 of 2008. The Committee have further been 

informed that the said S.O is under revision and will be issued in near 

future. Taking into consideration the rapid and constant changes in 

technology, the Committee are of the view that the Ministry should 

put in place a mechanism for regular review of the S.O.s governing the 

training component of trainees incorporating updated courses which 

would help the probationers to handle such challenges. The 

Committee, therefore, recommend that the Government should 

expedite the revision of SO 512 in a time bound manner so as to ensure 

that a better training program is enforced in order to enable them to 

rneet the future challenges. 

12. The Committee also note that training aspect has been 

considered one of the priority areas by the Delhi police which is being 

regularly monitored by the office of the Commissioner of Police. The 

Committee appreciate the active monitoring by the office of the 
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Commissioner of Police. The Committee are of the view that in order to 

provide effective training to its personnel, it is imperative that the Delhi 

police have state of the art training facilities to enable them to meet the 

day to day challenges of the modern world. The Committee further note 

that a proposal for upgradation of PTC amounting to Rs. 685.85 crores is 

in the process of review by an internal committee since 2016 for 

onward submission to Bureau of Police Research and Development 

(BPR&D) . Though the Committee appreciate that efforts are bei!1g made 

by the Delhi Police to provide latest infrastructural facilities and 

teaching techniques to its trainees, the Committee feel disappointed at 
j 

the delay being caused in upgrading the currentA raining facilities to 

provide better state of the art facilities to its officers. The Committee, 

therefore, recommend that the Ministry may take necessary steps to 

expedite the matter and intimate the progress made in this regard to 

the Committee. 
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from 1500 to 1645 hours in Committee Room No. '139', Parliament House Annexe, New Delhi. 

PRESENT 

1. Shri Dilipkumar Mansukhlal Gandhi Chairperson 

MEMBERS 

2. · Shri C.R. Chaudhary 

3. Shri S.P. Muddahanume Gowda 

4. Shri Chandulal Sahu 

5. Shrl Ram Kumar Sharma 

6. Shri Nandi Yellaiah 
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WITNESSES 

Ministry of Home Affairs 

Secretary (Internal Security) 

Joint Secretary (UT) 

Director 

Delhi Police 

Commissioner of Police, Delhi Police 
DCP, Delhi Police 

DCP, Delhi Police 

2. At the outset, the Chairperson welcomed the Members of the Committee. 

3. Thereafter, the representatives of Ministry of Home Affairs (Department of Home) and 

Delhi Police were called in. The Chairperson then welcomed the representatives of the Ministry of 

Home Affairs (Department of Home) and Delhi Police to the sitting of the Committee and also drew 

their attention to Direction 55(1) of the Directions by the Speaker regarding confidentiality of the 

proceedings. The Committee then heard the views of representatives of the Ministry of Home 

Affairs and Delhi Police on the Rules/Regulations governing the functioning of the Delhi Police. 

4. The representatives of the Ministry/Delhi Police at the outset presented a brief Power Point 

Presentation and briefed the Committee about the strength of Delhi Police, Ministerial Staff1 

pending proposals for creation of posts, registration of FIR in cheating cases, suggestion to reduce 

burden on courts in compoundable cases, number of cases per Investigating Officer, factors for 

delay in trial) time spent in Courts, role of Police regarding encroachment, traffic prosecution, etc. 

Thereafter, the Committee deliberated on various issues broadly covering aspects such as 



organisational set up of Delhi Police, promotion avenues of DANIPS officer vis-a-vis IPS1 necessity 

of revision of cadre strength of Delhi Police, Menace of touts/unauthorized taxis at Airports, etc. 

5. The Committee were also apprised vis-a-vis the logic for publication of rules governing the 
functioning of Delhi Police in State Gazette instead of Central Gazette. The Committee, thereafter, 

sought information about the mechanism governing the accountability of Delhi Police vis-a-vis 

Delhi Government - Administrator (LG) - Ministry of Home Affairs, role of Ministry of Home Affairs 

in overall functioning of Delhi Police etc. 

6. The representatives of the Ministry furnished clarifications on the queries raised by the 

Committee. On some of the points, the information on which was not readily available with the 

representatives of the Ministry; the Chairperson asked them to furnish written replies to those 

points within 15 days to the Lok Sabha Secretariat. 

7. The Chairperson then thanked the representatives of the Ministry for presenting their inputs 

on the subject before the Committee. 

The witnesses then withdrew. 

8. A verbatim record of the proceedings of the sitting has been kept separately. 

The Committee then adjourned. 



MINUTES OF THE ELEVENTH SITTING OF THE COMMITTEE ON 
SUBORDINATE LEGISLATION (2016-2017) 

The Eleventh sitting of the Committee (2016-2017) was held on Wednesday, the 51h April, 

2017 from 1500 to 1700 hours in Committee Room 'D', Parliament House Annexe, New Delhi. 

PRESENT 

1. Shri Dilipkumar Mansukhlal Gandhi Chairperson 

MEMBERS 

2. Shri Birendra Kumar Chaudhary 

3. Shri Shyama Charan Gupta 

4. Shri Jhina Hikaka 

5. Shri Janardan Mishra 

6. Shri Prem Das Rai 

7. Shri Chandulal Sahu 

8. Shri Alok Sanjar 

9. Adv. Narendra Keshav Sawaikar 

SECRETARIAT 
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2. At the outset, the Chairperson welcomed the Members of the Committee. Thereafter, 

representatives of the Ministry of Home Affairs were called in. The Chairperson welcomed the 

representatives of the Ministry to the sitting of the Committee and also drew their attention to 

Direction 55(1) of the Directions by the Speaker regarding confidentiality of the proceedings. The 

Committee then took oral evidence of the representatives of the Ministry of Home Affairs on the 

Rules and Regulations governing the functioning of Delhi Police. 

3. The representatives of the Ministry first made a brief power point presentation outlining the 

various facets of the functioning of Delhi Police such as crime prevention, public access and 



grievance redressal system, various initiatives taken by Delhi Police to maintain law & order and 

training programmes being undertaken by the Delhi Police for its officers and staff etc. Thereafter, 

the Committee sought clarifications from the representatives of the Ministry on issues like the 

powers of Commissioner of Police, recruitment and deployment of police personnel in.eluding 

DANIPS Officers vis-a-vis IPS officers, their terms and conditions of service, their functions and 

responsibilities etc. The Committee also raised questions on the aspect of implementation of the 

recommendations of Bureau of Police Research and Development (BPR&D) in training of the 

DANIPS (Probationers); compliance of Standing Order No. 304/2008 issued in this regard, 
availability of necessary infrastructure for imparting training to the DANIPS (Probationers) etc. The 

Committee also decided to undertake a local visit to the Police Training Centre located at Jharoda 

Kalan, Delhi to inspect the existing infrastructural facilities available for training of police personnel. 

4. The representatives of the Ministry furnished clarifications to the queries raised by the 

Committee. On some of the points, the information on which was-not readily available with the 

representatives of the Ministry, the Chairperson asked them_ to furnish written replies to those points 

within 15 days to the Lok Sabha Secretariat. 

5. The Chairperson then thanked the representatives of the Ministry for presenting their inputs 

on the subject before the Committee. 

6. The witnesses then withdrew. 

7. The verbatim proceedings were kept on record. 

The Committee then adjourned. 



MINUTES OF THE NINETEENTH SITTING OF THE COMMITTEE ON SUBORDINATE 
LEGISLATION (2017-2018) 

The Nineteenth sitting of the Committee (2017-18) was held on Thursday, the 

02nd August, 2018 from 1500 hours to 1600 hours in Room No. 146, Third Floor, Parliament 

House, New Delhi. 
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1. 
2. 
3. 
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PRESENT 

Shri Dilipkumar Mansukhlal Gandhi Chairperson 

MEMBERS 

Shri Birendra Kumar Choudhary 

Shri Shyama Charan Gupta 

Shrl Jhina Hlkaka 

Shri Janardan Mishra 

Shri Prem Das Rai 

Shri Chandul Lal Sahu 

Shri Alok Sanjar 

Adv. Narendra Keshav Sawaikar 
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2. At the outset, the Chairperson welcomed the Members to the sitting of the Committee. 

The Committee then considered the following draft Reports:-

(i) Draft Thirty-first Report on the Rules/regulations governing the functioning of 

Delhi Police. 
(ii) Draft Thirty-second Report on the Action taken by the Government on the 

observations/recommendations contained in the 261h Report of the Committee 
(16th Lok Sabha) regarding Rules/Regulations framed under AIIMS Act, 1956. 

(iii) Draft Thirty-third Report on the Action taken by the Government on the 
observations/recommendations contained in the 24th Report of the Committee 

(16th Lok Sabha) regarding National Highway Fee (Determination of Rates and 

Collection) 2nd Amendment Rules, 2014. 

(iv) Draft Thirty-fourth Action Taken Report on the observations/ recommendations 
contained in the 11th Report of the Committee (16th Lok Sabha) on Cigarettes 

and other Tobacco Products (Packaging and Labelling) Amendment Rules, 

2014. 
(v) Draft Thirty-fifth Action Taken Report on the recommendations/ observations 

contained in 5th Report (16th Lok Sabha) of the Committee. 

{vi) Draft Thirty-sixth Action Taken Report on the recommendations/ observations 
contained in 9th Report (16th Lok Sabha) of the Committee. 

3. After deliberations, the Committee adopted the same with slight modifications· in the 

draft 34th Report on Cigarettes and other Tobacco Products (Packaging and Labelling) 

Amendment Rules, 2014. The Committee also authorized the Chairperson to present the same 
to the House. 

The Committee then adjourned. 




